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MODEL LICENSE AGREEMENT

This Agreement is made at < Name of place>on this ...................... day of June 2017
By and Between:

<Name and designation of the Competent Authority>, hereinafter called the “LICENSOR”
which expression shall unless excluded by or repugnant to the context be deemed to include his
successor in office, administrators and permitted assignees of the ONE PART;

And

Telecom / ISP LTD , a company registered and/ or incorporated under the provisions of the
Companies Act,1956,having its registered office at “xxxxxxxxxxxxxxxx”,and having its circle office
at XXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXX” hereinafter referred to as the
‘LICENSEE”(which expression shall, unless excluded by or repugnant to the subject or context, be
deemed to mean and include its officers, directors, successors-in-office, successors-in-interest and
assignee) of the OTHER PART.

AND WHEREAS the licensor does represent that the land of the State Government or the
terrace  of the  State  Government buildingbearing the details as  following
<anchal............... halka............. revenue
village.......c.oeenenn. khata............. khesra.......... rakba.......... any other detail........... >is in the
sole and exclusive possession of the Licensor and he is the sole and lawful owner of the same.

@AND WHEREAS the licensee is engaged in the business of providing cellular telephone
service and for the aforesaid purpose required to set up cellular / microwave antennae and other
related equipment’s on the terrace of the state government building.

@ @AND WHEREAS the licensee is desirous of using on license in a portion of a terrace
admeasuring 100 Sq. Ft of the said property or land admeasuring 500 Sq. Ft (approx.) for the
purpose of installation of a cellular pole infrastructure, GSM and microwave antennae, and other
related equipment’s for the purpose of setting up a chain of communication network.

@@ @AND WHEREAS the Licensor has thus agreed to permit the use of the said terrace
of the said property or the said land as mutually decided on license for the aforesaid purpose on and
subject to the terms and conditions hereinafter contained.

@ - strike down if not applicable
NOW THEREFORE THIS LICENSE DEEDWITNESSETH AS FOLLOWS:

1. That the Licensor has good and valid power, right, authority and no objection to
grant the license in favors of Licensee

2. The Licensor hereby grants on license to the Licensee for an area admeasuring 500
Sq. Ft in case of a government land, or 100 Sq. Ft (Approx.) at the roof top of the
building and 100 Sq. Ft at the ground (for DG) as shown in the attached layout,
including the access to the property as shown in the attached layout,on the building
of any state government building (hereinafter referred to as licensed premises) for
the installation of a cellular pole tower and microwave antennas and other related
equipment’s on the said premises.< @- strike down if not applicable>

3. That the Licensee shall also be entitled to make appropriate earthing pit(s) for
providing earthing, and to connect the said pit(s) to the antenna and equipment’s in
such a manner as is necessary and appropriate for the purpose of providing earthing
to the antenna, its related equipment’s and to the building with the consent of the
landlord as to specific location earthing pit.

4.  In consideration of the Licensor permitting the license to use the licensed premises,
the licensee has agrees to pay the Licensor the license fee as under:-

5. The licensee agrees to make payment of Rs................... as Onetime fee, along
with payment of Rs ........................ as annual recurringlicense fee to the
licensor.

a. The annual license fee shall be payable in advance and at the commencement
of each contract year.
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10.

11.

12.

13.

14.

15.

16.

b.  The above said license fee is exclusive of present & future tax i.e. all present
and future property tax shall be paid by the Licensor only, but any taxes on the
license fee shall be borne by the Licensee.

This license shall be for the period of Five (5) years commencing from xX.XX.XXXX
and be in force till xx.xx.xxxx and/or before the liquidation process. This license
shall be irrevocable for the said term from the date of commencement provided
always however,that the Licensee shall have the right to terminate this license by
giving to the Licensor three months prior notice in writing at any time during the
currency of this license and Licensor(s) shall have also the right to terminate the
same by giving to the Licensee three months prior notice in writing at any time
during currency of this license.
For the purpose of the Agreement,ayear shall mean the period of 12 months
beginning from the date of commencement of the license.
The Licensor shall for the aforesaid purpose allow the employees/workers of
Local/concerned electric authorities or any other agency to carry out the work of
installation of the electric meters or any other necessary equipment’s and antenna
etc.only on the licensed property. The Licensee shall have the right to install
necessary cable and wire /fiber equipment’s for the purpose of transmitting the
power supply from meter to its antenna and other equipment’s as per agreed
drawings.

Licensee shall ensure that the antennas and its related equipment’s are properly

installed in such a manner so as to avoid any kind of inconvenience to the other

occupants of the building and terrace.

Licensee shall be responsible to obtain all the permission/sanction that may be

required from the department of Telecommunication and Local/State Authorities for

the installations and operations of its antennas and equipment’s.

The Licensor shall not be responsible or liable in any manner whatsoever for any

damage which be caused to any equipment or antenna of the Licensee or injury to

any person allowed by the Licensee to gain access to the licensed premises.

If the Licensee fails to pay to the Licensor, the one-time feeand the annual recurring

license fee hereby reserved in the manner and within the period provided herein, the

Licensor shall be entitled to after providing a notice of 90 days, and only if payment

remains still unpaid, terminate this agreement and revoke license hereby granted.

The licenser shall be entitled to recover the outstanding rent and the interest accrued

on the unpaid rent as the state revenue according to the provisions of the Bihar and

Orissa Public Demand Recovery Act,1914.

The Licensor has and shall continue to comply with all laws, bye-laws, rules,

regulations, orders, notification, directions and conditions of the government

whether Central, State, Local, or Municipal including “Bihar Communication

Towers and Related Structures Rules,2012”withrespect to the licensed property.

The License contained herein shall not be determined or affected or in any way

prejudiced by any absorption of or by the Licensee, or by any amalgamation or

merger thereof or therewith but shall be ensured, and be available for by the
absorbing or amalgamated or merged or new entity.

The Licensee shall be entitled to install any additional mobile or telecom equipment

or goods etc., related to the purpose for which the agreement has been concluded.

The Licensee shall also be entitled to remove any/all its equipment’s, goods etc., at

any time at its sole discretion without any let, hindrance or objection from the

Licensor(s) including in the circumstances of the Agreement having been

terminated/determined by the Licensee.

The Licensor shall have no objection, in case the licensed property is allowed by the

Licensee to be used by other telecom operator, for installation of other operator’s

equipment’salong with equipment installed by the Licensee, provided the Licensee
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17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

shall be responsible for the action of the other operator or its representatives. The
cell site (licensed premises) can be shared with other operators from the beginning
of this license.

Notwithstanding any provision of this agreement, the State Government of Bihar
shall have rights to install camera or any equipment on the mobile tower or antenna
installed or erected under this agreement.

The Licensee shall ensure that no damage is caused to the land, house & property.
Save and except any natural disaster, or normal wear and tear, the Licensee shall
compensate for any damage that shall be redone or reclaimed.

The Licensor shall not have claim, lien or charge on the cellular tower and
microwave antennas and other related equipment’s along with a DG Set and
accessories either for arrears, fees, compensation or otherwise in any circumstances.
On the expiry of the term of this Agreement or its earlier determination in
accordance with the terms and conditions of this Agreement,the License shall
remove and/or cause to be removed its antennae equipment from the licensed
premises and shall vacate the licensed premises.

At the expiry of the term hereof the parties may extend the duration of this
agreement on the same terms and conditions for a further period of 5(five) years
subject to the condition that the value of the one-time fee and recurring annual
license fee shall be increased by 50% of the existing value. This arrangement may
continue at the expiry of every five years of the contract period on the same terms
and conditions as mentioned above.

Except as otherwise provided in this agreement, the provision of this Agreement
may be amended at any time by mutual written consent of the parties hereto.

This agreement and the contents hereof supersede each and all agreement,
arrangements, understandings, letters, correspondence, representations, etc. between
the parties hereto with respect to the subject matter herein.

Any notice or communication with reference to the agreement, unless otherwise
specified herein, shall be deemed to be validly, sent if dispatched by registered post
and acknowledgement due to the other party at their respective address.

If any party fails to require performance by the other party of any obligation it shall
not affect the right of such party to require performance of the obligation
subsequently.

In this license agreement unless the context otherwise require any reference to
words importing the singular shall include the plural and vice a versa, words
importing a gender include every gender and reference to persons include corporate
and incorporated.

All disputes arising of this agreement shall be subject to the jurisdiction of Patna
High Court.

The original copy of this license deed shall remain in possession of the Licensor and
a copy of the signed agreement shall be handed over to the Licensee.

SIGNED SEALED AND DELIVERED

LICENSOR

LICENSEE

srefteren, AT qSumed,
fagR, v gRT yaIfera ua qfea,
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